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x x a y h ra .
MATTERS UNDER RULE 377

(i) T r a n s fe r  o f  H io h  C o u r t  Ju d g e s  
back to their Status
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(ii) Decision of the Government to spilt

F ertiliser Corporation of India

SHRI K . LAKKAPPA (Tumkur): 
Mr. Speaker, Sir, I would like to raise 
an imp 'rtant issue. An annt uncemcnt 
was made by the hen. Minister, Shri 
Bahuguna, f>r creating four uniti by 
splttang the FC I. This Corporation 
consists of several fertiliser companies 
and a sum of Rs. 700 crores have been 
invested Into them. Some of them are 
not functioning and some of them are 
running into losses. So, effective steps 
are necessary for making these units 
viable. But instead of taking into 
c moderation that aspect, Shri Bahuguna, 
h»n. Minister of Chemicals and Fer
tilisers has come to the conclusion to 
split it. What will be the impact on


